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within two weeks and also direct the Commissioner of Income Tax (Apr>:eals) 

to expedite the hearing of appeal and decide the same within two mo~ths, 
During the pendency of the appeal. no fiJrther amount would bepayab!e by 

the assessee. It is ordered accordingly. The assessee shall fully eooperale III 

the appeal proceedings. i'
il 

The writ petition stands disposed of accordingly. "it 
Dasti under the signature of the Court Master. , I 
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